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This is an application for review of

| the judgnent and order dated 17.8.99

passed by this Tribunal in O.A.N0O.51 of:

97. The opposite party applicant assai-

led the order dated 8.2.96 imposing

penalty by the Disciplinary Authority.
The Review applicant did not file the

written statement. The Tribunal decided

/ the case in favour of the applicant on
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